 cont empt aopllcatlon is filed only on 29.8.95,

IN THE CENTRAL ADNIVISTRATIUE TRIBUNAL
‘ PRINCIPAL BENCH

NEW DELHI -
CP Mo, 193/95 " New Delhi, dated the 4-9-1305
OA = 233/89 ' : *
WA—2163/93

!

Hon'ble Shri N,V, Krlshﬁan, Viece Chairmaan;
Hon®3le Smt.-akshml Suanlnabhan, Memb er 3.

Shri K, M. Aqrahal‘l, v
S,R,E, 00 ' ,
Dlrecforate of Employment
2-Battery Lang, Delhi .
' - eee Petitioner

(By Advocats Shri R,P, Sharma )
N Ver sus

1, Shri P,P,Chauhan,
Chief Secretary, )
Govt.of N,C,T., of Delhi,
5. Sham Nath Marg,
Delhi,

2, shri H,D, Birdi,.

. Secretary(Employmenu)
2-Battery Lane,
Delhi,

3.. Smt, Mangu Karmeahu,
A.D.(vG/EMI) .
Nouapostpd as Assistant Dix3cr0T,
Directorate of Employment,
2~-8at tery Lane,Delhi,

.. Respondents

BRDER (ORaAL)

(Hon'ble Shrl N. Y, Krlshnaﬂ, Vlce Chairman(a)

we have heard hlm. The contempt alTeged is

in respeci of the order daced 15, 9 93 uhlch derCts

‘vthe rasoondents to comslder the rearesentatlon of the

. ppl;cant and pass'a SD”aklng order within throe months

from the date- oF 1ts receipt, AdmlttadLy the - order

is requlred to be Dassed on or before 21,9,93, The

Laarnsd

counsel for the aapllcant states that Ma 2163/95 has

been Flled for condonatlon of delay, In contempt

R

matter there is ng arcu191on for filing the Ma,

Accordingly, the MA 2163/95 ig dismissad,

(=
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In the circumst ances, lear ned counsel sesks |
permission to yithdrau the contempt petition with
liberty to pursue other availaghle remedies, Permission
is granted, Petition is dismissed as withdrawn on
the above termsr ) EQ&,///ﬂ /q\§~{/

(smt,Lakshmi Swaminathan) - (N, V,Krishnan )
Member (J) Vice Chairman (A)

sk



